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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 820/2022
IN THE MATTER OF:-

Naveen Kumar S/o Sh. Rajpal Singh R/o Gagsona, Post Phalawda Chaupal, Phalauda,

Meerut, Uttar Pradesh-250401.

....... Applicant

Versus

1. Union of India through its Secretary Ministry of Environment & Forest, Paryavaran
Bhawén, Jor Bag Road, New.Delhi-l 10003,

2. Central Pollution Control Board through its Member Secretary, Paryavaran Bhawan East
Arjun Nagar Delhi 110032.

3. State of Himachal Pradesh through Chief Secretary Secretariat Office Shimla Eimachal
Pradesh.

4, Himachal Pradesh State Pollution Control Board, through Member Secretary, Him |
Parivesh, Phase-III, Below BCS, New Shimla.

5. Principal Scientific Ofﬁce;, Himachal Pradesh State Pollution Control Board, Sector -V

S.C.F. 6-8, HPSEP & PCB, Parwanoo, Solan Himachal Pradesh,

Ve %epartment of Town and Country Planning through Chief Executive Officer Yojna
sineBhawan, Block No. '32A,_ SDA Complex Vikash Nagar Shimla Himachal Pradesh-
171009,

7. District Magistrate-Una, DM Office Una, Himachal Pradesh.
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8.  Shivalik Hospital through Medical Officer Jhalera, Block-Amb, District-Una Himachal
Pradesh.
i, Respondents

Reply on behalf of Respondent No. 4 and 5 i.e. HP
State Pollution Control Board

May it please your Lordships:- |
1-2 Contents of para 1-2 relating to address of the apﬁlicant and respondents which are a

matter of record and need no reply from the replying respondent,

3(a-d) Contents of para 3(a-d) relate to provisions of Water Act, 1974 and Bio- Medical Waste
Rules, 2016 under which Hospital Care Facilities (HCFs) are required to obtain

Consent / Authorization from the State Board, which are a matter of record.

3(e-i) Contents of para (e-i) are wrongly portrayed. It is denied that respondent unit is
operating without authorization since its establishment, As per record the State Board
had granted authorization to Respondent No. 8 i.e. Shivalik Hospital, Una under Bio-
Mecdical Waste (Management & Handliﬁg) Rules, 1998 on 6-11-2006 which was
renewed from time to time and was last renewed on 21-3-2015 which was valid up to

. 31-03-2017 (copy anncxed as Annexure R-4/1). During this period the Ministry of

Environment, Forest & Climate Change, Govt. of India in supersession of Bio-medical

" Waste (Management & Handling) Rules, 1998 vide notification dated 28-03-2016
revised and issued Bio- Medical Waste Management Rules, 2016. As per Rule 10 of
these revised Rules the Health Célre Facilitieé (HCFs) were required to obtain the
Consent under the Water Act, 1974 in addition to Authorization from the State Pollution

Control Board.
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Accordingly the Principal Scientific Officer, HPSPCB, Parwanoo had asked the unit
vide letter dated 27-7-2017 (Annexure-1 referred to by applicant) to respondent No. 8\1:0
apply for Consent of the Board under the Water Act, 1974 and renewal of authorization

under the new Bio Medical Waste Management Rules, 2016. In response to Board’s said

letter, the HCF has applied for consent and authorization of the State Board vide

application dated 19-08-2017 and 22-8-2017. During the scrutiny of documeunts by the
Laboratory In-charge, Parwanoo there were shortcomings in the application, therefore,
the Principal Scientific Officer, Central Laboratory Parwanco vide letter dated 19-12-
2017 asked the unit to submit project repo.rl, copy of design/drawing of septic lank
alongwith layout of pipe lines for chemical liquid waste and sewage and to provide a
pre-treatment system for disinfection/neutralization of chemical liquid waste generated
in the hospital. The Principal Scientific Officer also asked the unit vide letter dated 15-
03-2018 to deposit prescribed fee to the HPSPCB for grant of consent (copies of letter
dated 19-12-2017 and 15-3-2018 are annexed as Annexurc R-4/3 colly).

The respondent No. 8 submitted fresh online application for grant of consenl through

"™ online fresh online application No. 5060025 dated 8-3-2022 for 10 bedded hospital

" which was granted on 26-5-2022. Thereafter vide application No. 5060056 dated 17-3-

2022, the Consent to operate under Water Act, 1974 was granted by the State Board on
16-8-2022 afier ensuring compliance to norms. The Authorization under the Bio-
Medical Waste Management Rules, 2016 was granted on 12-12-2022 on submission of
online application No. 7258169 dated 24-9-2022. Copies of Consent and Authorization

are annexed as Annexure R-4/4 and R-4/5.
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It is also submitted that an FIR No. 4/2022 under section 7 of Prevention of Corruption .
Act, 1988 was also registered in a matter pertaining to this against the then Chief
Scientific Officer, Parwanoo and Officer In-charge for HCF in that region on 30-3-2022
by the State Vigilance & Anti Corruption Buearu HP. The matter is still under
investigation by the State Vigilance & Anti Corruption Bureau. Copy of FIR is annexed
as Annexure R-4/6.

It is further submitted that earlier the respondent No. 8 (Hospital Care Facility) was in
agreement with (Bio Medical Waste Treatment T rust) BMWT Plant Pvt. Ltd., Village
Pangoli, Pathankot w.e.f 07-07-2005 for transportation énd disposal of Bio-medical
waste (copy annexed as Annexure R-4/7). Presently, the HCF of respondent No. 8 is in
agreement with M/s Enviro Engineer, the Common Bio-medical Waste facility
(CBWTE) Industrial area Pandoga, Una for collection/transportation / treatment and
disposal of bio-medical waste (copy annexed as Annexure R-4/8). As such ;[he
respondent No. 8 has disposed off the bio medical waste earlier through BMWT Plant
Pvt. Ltd., Pathankot and presently disposing off the bio medical waste .Lhrough CBWTF
i.e. the M/s Enviro Engineers, Una as per Bio-Medical Waste Management Rules, 2016.

During its period of operation no complaint or matter regarding improper disposal of bio

725 ¥ & medical waste or water pollution by the respondent No. 8 came to notice of the State

) :___%;.,"___,:__,_'.ﬁBoard. The respondent HCF has installed STP of 3 KLD as per Bio Medial Waste
N Management Rules, 2016 and the results of final outlet of STP installed by respondent
No. 8 for the month of November, 2022 are mecting the prescribed norms. Copy of
results are annexed as Annexure R-4/9, Further inspection and sampling of the unit

shall continue to be carried out of the unit to ensure adherence to norms.
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3(j-k). Contents of paras 3(j-k) relate to planning area and change of land use, which pertains to

and calls for reply of the Town & Couniry Planning.

4 Contents of para 4 are denied as stated in view of the submissions made in paras supra.
Since respondent unit has obtained the Consent and Authorization of the State Board,

no action under section 33-A of the Water Act, 1974 is warranted at this stage.
5. Contents of para 5 are baseless and the applicant is not entitled to the relief elaimed.

Reply to Grounds paras :-
A-E Contents of thé grounds taken up in para A-E already stand controverted in view of the

detailed submissions rﬁade in paras supra.

Reply to limitation para :-
Contents of this para are denied as the Hospital care facility is operating since 2005,
hence present Original Application is barred by limitation provided under section 16 of
the NGT Act, 2010. -

PRAYER:

vy In view of the submissions made in the foregoing paras above, it is respectfully prayed

,{L— that the Application may please be dismissed qua the replying respondent in the interest

of justice. Any other order deemed fit by this Hon’ble Tribunal may kindly be passed in

public interest,
' s
- &t nk)w
| Respondent No. 4&5

Date: lﬁ) ] )),01—3

Place:- Dharamshala
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 820/2022
IN THE MATTER OF:-

Naveen Kumar.
....... Applicant

Versus

... Union of India & Others
S Respondents
Affidavit
L 1, Sanjeev Sharma Sfo Sh. Ramcshwar Dass Sharma, aged 50 years, presently
C:J,Qw fkmg as Senior Scientific Officer, HP. State Pollution Control Board, Regional
Laboratory Dharmashala and also holding charge of Regional Laboratory Una, H.P. do

hereby solemnly declare and affirm on oath as under - -

l. That the accompanying reply has been drafted at my instance and under my

instructions.

2. That the contents of paras 1-5 are true and correct to the best of my knowledge,

.'-",denvcd tfrom official record, no part of it is false and nothing material has been

‘@‘ concealed therefrom.

3. I further affirm that the contents of this affidavit of mine are true and correct to my
knowledge and belief, no part of it is false and nothing material has been concealed

therefrom.

Verified at Dharamshala on i L\f day of Jan , 2023,
rea ""ir1='s:r,-‘-’}? L2z Timed 3o

i Pc?}mm

C Bricer i pafigp ¢ B L
GFLl 7§
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o , =T AnNweXuRE
| ﬁﬂ H.P. STATE POLLUTION CONTROL BOARD
. T —/ “HIM PARIVESH” PHASE-III, BELOW BCS, NEW SHIMLA-9
W == Tel: 0177-2673766, 2673276, Fax No. 2673018
No. HPSPCBIBMW'(IH) Shivalik Hospital/ Una- /;? 8787 - % [ ) Dated: ﬁ/ R '

To

643 The Managing Director,
Shiwalik Hospital, Near Police Lines,
Jhalera, District- Una- 174303 (H.P).

Sub:  Renewal of authorization for operating a facility for Generation, Storage,

Treatmert/ Disposal
and /or Handling of Bio-Medical Wastes.

(2) Number of authorization - BMW/UNA-014/ 14-17

(b) Date of Expiry 31322017 , .
© {€) No. of beds/Quantity of waste 10 Beds / 22.5 Kg & 35.0 Ltrs. per month

(d) Mode of Disposal _: Through BMWT Trust, Pathankot. :

£ L The prescribed authority in exercise of the powers conferred upon it under rule 7(4&3) of the,qu
' Medical Waste (Management & Handling) Rules, 1998 of Environment (Protection) Act, 1986. hereby grant
renewal of authorization applied under rule 8(1) of the said rules to the Shiwalik Hospital, Near Police Lines,

Jhalera. District- Una (H.P), the following activities: - ; ' ‘ )

1. Generation. Segregation, Treatment & Disposal of various categories of Bio-medical waste generated

- from vour institution strictly as per the provisions/standards prescribed under the said rules

- The renewal of authorization shall be in force upto 31% March, 2017.

3. The Medical institution shall apply for renewal of authokribzation before 3 months of expiry of the
“authorization period. o ‘ p
: 4. The renewal of authorization is subject to the terms & conditions as stated overleaf and}ﬂso to such
~ conditions as may be specified in the rules for the time to time-in force under the Environment
(Protection) Act, 1986. :

B . 3. The log book for the 10 categories of bio-medical waste generated should also be maintaingd.

6. The mercury containing waste or mercury spillage shall be stored separately & record shall be
i kmaintai‘ned_int}w !og book. ‘ ' R ‘ : ~

‘ 7 Th.é plastic waste after disinfection & shredding shall be handed over to the plastic wagte recveling
! units registered under the plastic waste (Management & Handling) Rules, 2011, ) 5

iy 8.: ~You are f'eques'wd to send back cukstdmver feedback dully filled to this office (‘Cop\" enclo:%éd Yoo

i

. (Vineet Kumar)IFS

Copym Sy R R ' ~ Member Secretary -
4. The Scientific Officer cum In-charee. HPSPCR. S SN IR
e e o T -Charge, HPSPCB, Sector-1V, Parwanoo Distrie '
o T T ,mf’c{;nmlwn. The abovg renewal of authorization is granted on the basis of‘m winietr Solan, for .
e dd 27/02/2015; vide online inspection Id No. 201937 ( > A Your.rec
~ the sai “periodicall i T
- report, ”"“ Pf’f"ldltdlly and 1o ensure the‘ compliance
: ’2.‘ Case file. - .

& ! mmendation
TAPP), l’he officer is requested to visit
of above referred conditions Fmd send the

e,

i
i
T

| T
(Vineet Kumar)IFs }( ¥
Member Secretary

B




TERMS AND CONDITIONS OF ALTHORIZATION

1. The unit/ operator/ generator of Bio-medical waste or transporter so authorized shall comphy

ith the '
sch ; 1O les made there under. R
provisions of the Environment (Protection) Act, 1986, and the ru un ‘ L :
5 The  authorizaion  or  its  renewal  shall  ‘be produced  for inspection
n at the request of an officer authorized by the Prescribed Authority. . , _
3. The occupier/ operator of the facility shall maintain proper house keeping in the premises where the Bio-
medical wastes are handled.

i ility sha ‘ g ither the qﬁality or the quantity or the rate of
4. The occupier/ operator of the facility shall not change or alter glther . or the : ate
discharg‘::p of liq‘;eid/ emission or temperature or the route of discharge without pervious written permission
from the Prescribed Authority.

api i i ‘ id leakage/ spillage of Bio-
5. The occupier/ © r of the facility shall take all precautionary steps to avot _ '
medical“svaste é’f:o the storage area, the storage area shall be properly fenced/ protected w;th caution
signboards.

6. The occupier/ operator of the facility, its heirs, legal representatives etc., shall have no c{aim whatsoever to
the continuation or renewal of this authorization after the expiry of the period of authorization.
7. The occupier/ operator of a facility shall report

in Form-III to the Prescribed Authqrity in case of any
accident occur at any institution or facility or any other site where Bio-medical waste is handled or during
transportation of such waste. -

8. The occupier/ operator of the facility shall ensure that, the facility is handled, gperated by only qualified
personals in the field. The occupier/ operator of the facility shall also appoint quahfiec{ personals and create a
separate cell/ department for compliance under the various conditions of the authorization. o

9. The authorized person shall take prior permission of the Prescribed Authority to close down the facility. _

10. The unit shall apply for the renewal of an authorization within 3 months prior to expiry of the previous
authorization.

11. The occupier/ operator of a facility shall treat and dispose the Bio-medical waste in accordance with the
Rules.

12. The occupier/ operator of the facility are required to maintain equipments for requisite treatment of Bio-
_medical waste like, Incinerator, Autoclave, Microwave system, etc. The occupier/ operator shall comply with- .
the standards for incinerator, autoclave and microwave system, deep burial pits etc. as prescribed in the
Rules. . ‘

13. The occupier/ operator of the facility shall maintain records of handling Bio-medical waste in Form-I1
as per rule (10) and submit the Annual Report by 31* Junuary every year to the Prescribed Autherity.
The report shall include information about the categories and quantities of Bio-medical waste handled
during the preceding year. All the record shall be subjected to inspection and verification by the
Prescribed Authority/ authorized person at any time.

14. The occupier/ operator of the facility shall ensure that the Bio-medical waste shall ot be mixed with other
- waste.

15. The occupiet/ operator of the facility shall segregate the Bio-medical waste and collect in the container bags
at the point of generation in accordance with Schedule-II prior to storage, transportation, treatment and
disposal. The containers shall be labeled in accordance with Schedule-Iil.

16. The occupier/ operator of the facility shall ensure that no untreated Bio-medical waste shall be kept/ stored
beyond a period of 48 hours, provided that if for any reason it becomes necessary to store waste 'b'eyond such

period, the authorized person shall take permission of the Prescribed Authority and take measures to ensure
that the waste does not adversely affect human health and environment.

17. The occupier /generator shall take services of Common Transport Facility from dul authorized
- trans r of Bio-Medical Waste, to transport its bic-medical waste to common treatment facilit
18. The Prescribed Authority reserves the right to review, impose additional conditio
change or alter the terms and conditions of the authorization.
19. The occupier/ operator of the facility shall comply with the standards and specification as '
. . oy er rul
furnish compliance within 30 days from the date of receipt of this authorization. P s and shall
20. Waste c?llecting bags require incineration shall be made of non chlorinated plastic with label a
the specifications indicated under Schedule-II1 of the Bio-medical Rules, 1998.
21. Any authorized change in personnel/ equipment or working conditions as mentioned i
A A " - ed in th i
person authorized shall constitute a breach of this authorization. : ¢ application by the
22. The occupier/ operator of the facility shall not rent and sell, transfer or otherwi
. . L ) se tra i0-medi
waste without prior permission from the Prescribed Authority. neport the, Bio-medical
23. The hospital shall submit the Analysis Report of stack emissions attached to inciner: i
' 10: suom Ot stacx ator a
of liquid waste being discharged by the hospital within 3 months from date of the issuengf:\rxlte;xlg N R'eport
ascertain the adequacy and efficiency of treatment systems. rization to

n or conditions, revoke,

nd seal as per

By Order
Member Secretary

s HPSPCB
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H.P.STATE PQLLUTION CONTROL BOARD

SCF-7-8, SECTOR- PARWAN
Tel fax 01792232540, cmail chiab mrwamé{“s‘f} tﬁgi&m

To

Subject:’
Sin

: duﬁngme ‘&SI{

follawmg issues so ﬁrat yﬁﬁf'i;ase for the grant of cansam unécr Water Act and &uthenzanon mder :
BMW Rules.2016 could be forwarded to higher authorities:-

-port of your hospital:

wing of septic: tank of your hospital along with lay out of line
“for chermcal hqmé waste: W

Provide & pre-treatment system for disinfectionfneutralization of chemical fiquid,
generated from your hospital to feet discharge noms.

3,..},‘

waste

our compliancelaciion taken report should reach this offiee within 1 days to avoid action please.
Thanking you, | |

Pe.§ “‘ﬁﬁﬁ’%’i’ﬁe&:’
‘Central Laboratory, HPSPCB ?a#\“mm :

1

e
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H.P. STATE POLLUTION CONTROL BOARD
el S((:)F-7-8, SECTOR—IV., PARWANOO, SOLAN
ax 01792-232540, e-mail pcblabparwanoo@gmail.com

PCB/Lab/Pwn/BMW/ Shivalik Hospital /- | { s 2,

Dated H/(O%“%

To
The Managing Director,
Shivalik Hospital,
Near Police Lines, Jhalera
District Una-HP-174303
Subject: Compliance requirements under Biomedical Waste Management Rules, 2016
Sir,

In reference to your application Form -II, XIII received in this office along with

fees of Rs 1500=00. In this regard it is informed that additional fees for Rs 150

0 =00 (Rs Four

Thousand Five Hundred Only) is required to be submitted for considering the ¢ase for 5 years

under Water Act, 1974and Biomedical Waste Rules,2016.
- \l

Please send DD in favour of Senier éci ntific Officer, HPSPCB, Parwanoo payable

Thanking you,

A
Y

at Parwanoo.

/

Yours f Y,
f’/ ¢ (Dr )
Pr. Scientific Officer.

Central Laboratory, HPSPC

i
)

' Sci

Ir 1%

B Parwanoo.

~ o
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INNEXRE - ra z,/Q/ B

2w

H.P.STATE POLLUTION CONTROL BOARD
Ry HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No :117 Date:16/08/2022

HCF Registration ID: HPI12261225 Application No: 3060056

g

- To, !
Shivalik hospital , near police lines, jhalera, una
Near police lines, jhalera

Potlice lines jhalera

Una

174303

Subject: ‘Consent to Operate under provisions of Water (Prevention & Control of Pollution) Act, 1974.

With reference to your applicatién for 6btainiug 'Consent to Operate' w/s 25/26 of Water (Prevention & Control
" of Pollution) Act, 1974, the State Board on the recommendation of In-charge Central/ Regional Laboratory and

as per this Office Order No. 21562-80 dated 4.10.2019, hereby grants Consent to Operate subject to the
following terms and conditions:

1.Particulars of Consent to Operate under Water Act, 1974 granted to the HCF

- | Consent No. _ CTO/WATER/NEW/LAB/2022/5060056
I Date of issue : i - ) 16/08/2022 :
: Date of expiry : - - - : o 31/03/2027
| Certificate Type: - o o NEW
Previous CTE/CTO No. & Validity : - L | 5060025 valid upto 25/05/2023

-~ 2.Particulars of the HCF/CBWTF/Unit

Name & Designation of the Applicant Dr Akshey, (MD) )
Address of Health Care Facility

{ Shivalik hospital , near police lines
Jhalera, una, . :

Near police lines, jhalera,
Police lines jhalera,Una-174303

Type of HCF-

: - T : ALLOPATHIC PVT
Allepathic/Ayurvedic/Veterinary/Others S
| Bedded/Non-Bedded 5 Bedded
| Bed Capacity 110
: District : Una
Process of Treatment (if HCF has any treatment plant for chemical liquid waste. § i ie
combined effluent) o cal liquid waste, industrial, domestic or .
,f‘,Descripﬁon . ’Quantity(in KLD) Method of Treatment Method of bispo sal -T
|others 10020 ' Pretreatment STP ‘
Domrest‘ic‘ L 25 . etpcumstp | drain RO

- Typeof Li(juid Waste Treatment System inéfalled

. “This is computer generated document from HPOCMMS” L
To venfy this document please scan the QR Code. . Page 10of 4




installed | Capacity Quantity  Unit | o
':ESTP 33 - 1 KLD | ‘ ,_\’. ,
= ~ : , I N
| Pre-treatment 0.030 1 KLD | ‘
Apoorv Devgan, IAS
Member Secretary
For & on behalf of
( H. P. State Pollution Control Board)
‘ Copy To:- .~ .

The In-charge, HPSPCB, Central Lab. Parwanoo, Distt. Solan for information and directed to inspect the HCF/ Unit as per
prescribed schedule and compliance of norms by the HCF/ Unit as per provisions under Water Act, 1974/ Air Act, 1981 &
BMW Rules, 2016.

Digitally signed

APQOQRY APooRY

DEVGAN
DEVGAN 25220615

16:41:43 +05'30

Apoorv Devgan, IAS
Member Secretary

For & on behalf of
(H. P. State Pollution Control Board)

“This is computer generated do )
C ’ cument fr " .
To venify this document please sca,;-n flrngZPC%EgMS
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10.

12

. Control of Pollution) Act, 1974, 3 months prior to expiry of this consent and shall also ob

- The HCF shall provide adequate arrangement for fighting the accidental leakage’s/ disbh

vl avoid seepage and contamination of sub soil/ water.
i

_— B —
TERMS AND CONDITIONS

SPECIFIC CONDITIONS
The Consent to Operate is valid upto 31/03/2027

This Consent is only for the purpose of Water Act and Unit/HCF shall obtain requ)isite

approval of other State/Central agencies as per their mandate.

The HCF shall obtain planning permission from concerned agencies as applicable

This Consent to Operate is only for the purpose and under the provisions of the Water
(Prevention & Control of Pollution) Act, 1981 as the case may be, and will not construed as
substitute for mandatory clearances required for the project under any other law/ regulation/
direction/ order and the applicant shall obtain any such mandatory clearances before taking ,
any step to establish the Health Care Facility, operation or process or any treatment nd

disposal system or an extension or addition thereto. 31/03/2027

In case of HCFs having bed capacity less than 10, the Consent is granted as per the Office

Order No. HPSPCB (12)Board Meeting (BMW)/-2719-2753 dated 18.02.2020.

This Consent to Operate is issued for:-

(a) Liquid waste and domestic sewage generated from the HCF shall be disposed

in common public sewer line having terminal treatment facility, if available

- and treatment shall confirm to the norms as prescribed in Environment

(Protection) Act, 1986 and Bio-Medical Waste Management Rules, 2016 as
amended from time to time. ‘

(b) Liquid waste and domestic sewage generated from the HCF shall be treated in
ETP/STP if provided by the HCF for treatment. The treatment shall confirm
to the norms as prescribed in Environment (Protection) Act, 1986 and Bio-
Medical Waste Management Rules, 2016, as amended from time to time.

{c¢) Liquid waste and domestic sewage generated from the HCF shall be treated in
septic tank (only for the HCFs having bed capacity less than 10) as provided
by the HCF. The HCF shall ensure that no liquid waste shall be discharged
into open and treatment shall confirm to the norms as prescribed in
Environment (Protection) Act, 1986 for as amended from time to time

(d) "2f(1)1166Garbage shail be disposed of according to Solid Waste Management Rules

(¢) Bio-medical waste shall be disposed of either through the authorized Common Bio;
medical Waste Treatment and Disposal Facilities or captive treatment facility (Deep
Burial) as per the provisions of Bio-medical Waste Management Rules, 2016.

(f) The Chemical Liquid waste generated from the HCF shall be pre-treated and

icgspolsg;lt‘of in accordance with the Water (Prevention and Control of Pollution
ct, .

The buildup area of the HCF shall not exceed 20000 m 2 ,(only wk i Cle:
et dedic ! m 2 (only where Environment Clears

nce

The HCF shall apply for Renewal of Consent to Operate under the Water (Prevention &v

Authorization under Bio-medical Waste Management Rules, 201
Waste (Management and Transboundary Movement) Rules,,20166. % Hazacdous and O

of any air pollutant/ gas/ liquid from the vessel, me i i
: , mecha i i
to cause environmental pollution. mcal‘quuxpments ete. which are lj

All underground water retaining structures shall be lined with an impervious layer so

The HCF shall comply with any other conditions laid down or direction issued by the B

under the provision of the Water (Prevention and Control of Pollution) Act, 1974, Bio-

medical Waste Management Rules, 2016 & Ha
it Za d J y
Transboundary Movement) Rules, 2016 from timfe %utsi;r;c’l Other Waste (Management

The HCF shall not discharge any fugitive emissions/odour.
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14,
15.
16.

17.

9/4/,—

Nothiag i this No Objection Certificate shall be deemed 1o preciude the imttution of gy
legal acuon nor rehieve the applicant from any ;cs;wnfﬁﬂz‘ézt:;s O Penaitios to which the
applicant is or may be subject under the provisions of the Water At L
The HCF shall plant minimum of three suitable vancties of trees with an appropriate density
along the boundary of unit premises. : :

The State Board reserves the right to revoke/ review and alter the conditions of renewal of «
Consent Operate as the case may be. -

The HCF shall comply with the provisions of the e-Waste (Management) Rules, 2016, as may
be, applicable to it. E SRR B '
This Consent to Operate is sub

ject to the ratification by the State Board

Apoorv Devgan, IAS
Member Secretary

For & on behalf of
( H. P. State Pollution Control Board)
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= }' H.P. STATE POLLUTION CONTROL BOARD

o HPSPCB
S ‘f ? HPSPCB/BMW 7258169 Date:12/12/2022
: : ‘ : . , FORM 0108 :
e AUTHORISATION ISSUED UNDER RULE 10 OF BIO MEDICAL WASTE MANAGEMEN T
‘ RULES 2016 T

. Shlvahk Hospltal Near Pollce Lmes, Jhalera, Una ‘
. Near Police Lmes, Jhalera BEREE
S Ambe ‘ :

R Una : .
* Subject: Grant of Authorlzatlon for operatlng a faclhty for Generatlon Segregatlon, ,Collect
S S Storage, Treatment or Processing or Conversion, Disposal or Destructlon, of BIO-M
" Wastes under Bm-Medlcal Waste Management Rules, 2016. ‘

X "(a) Number of authorrzatlon - BMW UNA 014 (Una)

/(b) Vahdrty from Valrdlty Upto Vit ‘12/12/720‘22‘-31/03/2027 i

E » (c) No ofbeds 10 i
(@) ‘Quan'tlty of was’t_e PRI S 4 .. Solid 0.540 Kgs per Day :
; L S e wn Liquid 20 Ltr per'Day” .

(e) Mode of Drsposal ‘ M/s Env1ro Engmeer Pandoga

' skper powers delegated by the State Board vide Notrﬁcatlon No. HPSPCB/BMW Notr
)/22426-74 dated 01-03-2017, authorisation is hereby’ granted under Bio-Medical Was
: it Rules, 2016 to Shrvahk Hospltal ‘Near.Police Lmes ‘Jhalera, Una Near P
- Jhalera, Una for the’ followmg activities and term & conditions:

Generation, Segregatron, ,Collectron Storage Treatment or Processmg or Conversron D
Destruction, of various categories of Bio-medical waste generated from your mstrtutron
the prov1s1ons/standards prescrlbed under the said rules. : : ,

 The grant of authorization’ shall be synchronised with the valldlty of Consents from the
- ©and ensure the final treatment & disposal of hqurd waste in accordance with Water (Pre~
o Control of Pollutron) Act,: 1974 S e S SR L

S p crfred m the rules for the trme to trme-m force under the Envrronment (Prc

i The log book for the all categorres of blo-medlcal waste generated should also be mamt‘
. :shall submrt annual report on form IV before 30th June every year to the State Board.

“maintained in the log book. c
" The plastrc waste shall be handed over to the authorlsed operator of CBWTF or plastrc y
k rneutrahzed before mrxmg w1th other efﬂuent generated from the HLF

ThIS is computer generated document from HPOCMMS
To verlfy th/s document please scan the QR Code

The authortzatron is subject to thc terms & condrtlons as stated overleaf and also to such

' recyc]mg unlts regrstered under the Plastic Waste (Managemcnt & Handling) Rules;, 20] .
cal quurd waste generated from the HCF/UNIT shall be segregated at source

ion,
[edical
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' The mercury contammg waste or mercury spﬂlage shall be- stored separately & record shall be

vaste »

J—

¢ and shall be

Pagotors




—J6 — ~

8. This authorlsatlon is subject to the condition mentioned above and also to such conditions as may be T R

specified in the rules from tlme to time 1n force under Environment (Protection) Act, 1986.

9. The HCF/UNIT shall apply for the renewal of an authorization within 3 months pr1or to explry of the
: prev10us authorlzatlon if apphcable

SPECIAL CONDITIONS

Apoorv Devgan, IAS ‘
Member Secretary
- For & on behalf of
( H. P. State Pollution Control Board)
Copy To:

1. The Incharge, Regional Laboratory Una, HPSPCB, District Una, HP for information and
directed to ensure comphance of norms as per provisions of the Water Act, 1974 and BMWM
‘Rules, 2016. '

2. The Incharge, Central Lab. Parwanoo for information.

APOOR Digitally signed

- , - , by APOORV
= _ R vV DEVGAN
; Lo C o : Date: X

: , ‘ - DEVGA. 2022.12.16
. i : ' 13:03:26
(=12 N +05'30"
Apoorv Devgan, IAS
Member Secretary
For & on behalf of
( H. P. State Pollution Control Board)

7y
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" TERMS AND CONDITIONS OF AUTHORIZATION

L The unit/ operator/ generator of Bio-medical waste or transporter so authorized shall comply with the
provisions of the Environment (Protection) Act, 1986, and the rules made there under.

"' 2" The authorization or its rencwal shall be produced for inspection at the request of an officer authorized
' by the Prescribed Authority. ,

3 The occupier shall make a provision within the premises for a safe, ventilated and secured lpcation for
storage of segregated biomedical waste in colored bags or containers in the manner as specified in
Schedule 1, to ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent
scattering or spillage by animals and the bio-medical waste from such place or premises shall be directly
transported in the manner as prescribed in these rules to the common bio-medical waste treatment

" facility or for the appropriate treatment and disposal, as the case may be, in the manner as prescribed in

4. 'The occupier shall pre-treat the laboratory waste, microbiological waste, blood samples and blood bags

~ through disinfection or sterilization on-site in the manner as prescribed by the World Health ~

* Organisation (WHO) or National AIDs Control Organisation (NACO) guidelines and then sent to the
common bio-medical waste treatment facility for final disposal.

5. The occupier shall provide training to all its health care workers and others, involved in handling of bio
‘ " medical waste at the time of induction and thercafter at least once every year and the detail§ of training -
- programmes conducted, number of personnel trained and number of personnel not undergohe any
. ‘training shall be provided in the Annual Report. Lo ~

6 _The occupier shall immunise all its health care workers and others, involved in handling of bio—medical'
. waste for protection against diseases including Hepatitis B ‘and Tetanus that are likely to be transmitted
by handling of bio-medical waste, in the manner as prescribed in the National Immunisation Policy or.

the guidelines of the Ministry of Health and Family Welfare issued from time to time; Lo
7. The occupier shall establish a Bar- Code System for bags or colntainérs containing bio-medjcal waste to .

" be sent out of the premises or place for any purpose. .. | : ‘ ~

8. The occupier shall ensure segregatioh of liquid chemical waste at source and ensure pre-treatment or
neutralisation prior to mixing with other effluent generated from health care facilities. :

) The occupier shall ensure treatment and disposal of liquid waste in acbordance with the Water ,
.~ (Prevention and Control of Pollution) Act, 1974 (6 of 1974). . : S

10, The occupier shall iliéintain and ﬁpdéte'on day to day basis the bio-medical waste ‘maﬁagerfleht register
-~ and display the monthly record on its website according to the bio-medical waste generated in terms of
. category and colour coding as specified in Schedule I . RN ' NS b

11, The occupier/ opéfator of the facility shall maintain proper housekeeping in the premises where the Bio-
" medical wastes are handled. U T SR \ -
12 <t ‘Th‘e_occgpier/ o‘perat‘pi“q‘f‘the f_acility"shall nofchaﬁgé or“aIter'éither the quality or the quantity or the
rate of discharge of liquid/ emission or temperature or the route of discharge without pervipus written
- permission from the Prescribed Authority. - o : '
: 1‘3.' . The occupier shall dispose of solid waste other than bio-medical waste in accordan_cé with the o
- provisions of respective waste management rules made under the relevant laws and amended from time
“.to time. ; : . : v » e ;

+to the continuation or renewal of this authorization after the expiry of the period of authorization.

s 15 The occupier/ operator of a facility shall report in Form-I to the Prescribed Authority in case of any
* . accident occur at any institution or facility or any other site where Bio-medical waste is handled or

' during transportation of such waste.

ol 16 . The occupier/ operator of theif'ac‘il,ity shall ensure that, the facility is’ handled, operated by nly qualified
~ - -personals in the field. The occupier/ operator of the facility shall also appoint qualified personals and
create a separate cell/ department for compliance under the various conditions of the authorization.

The authorized person shall take prior permission of the'Pre.scribéd Authority to close down the facility.

‘ “This‘is'cpmetergenerat‘éd docdmehffrorﬁ HPOCMMS” ' e Page3of4
To verify this document please scan the QR Code, . AR

M The occupier/ operator of the facility, its heirs, legal representatives etc., shall have no claim Whétsdé;\}ef Sy



18,

- 19.
20.

21
2.

23.

24,

26
27.
28
29.

30.

The‘oc,cupi‘er/ operator of a facility shall treat and dispose the Bio-medical waste in accordance with the -

- The occupier/ operator of the facility are required to maintain equipments for requisite treatment of Bio-
- medica] waste like, Incinerator, Autoclave, Microwave system, etc. The occupier/ operator shall comply .. .
with the standards for incinerator, autoclave and microwave system, deep burial pits etc. as the case may - "= -
~ be as prescribed in the Rules. o : & S

The 0ccupier/ operator of the facility shall maintain records of handling Bio-medical waste in Form-IV ‘
as per rule and submit the Annual Report by 30th June every year to the Prescribed Authority. The -

- report shall include information about the categories and quantities of Bio-medical waste handled during

the preceding year. All the record shall be subjected to inspection and verification by the Prescribed
Authority/ authorized person at any time. ‘ N - RS

‘The occupier/ operator of the facility shall ensure that the Bio-medical waste shall not be mixed with "
‘other waste. : ' : R S

The occupier/ operator of the facility shall segregate the Bio-medical waste and collect in the con‘tainer.v
bags at the point of generation in accordance with the Rules prior to storage, transportation, treatment

- and disposal. The containers shall be labelled in accordance with Schedule-IV.

The occupier/ operator of the facility shall ensure that no untreated Bio-medical waste shall be kept/
stored beyond a period of 48 hours, provided that if for any reason it becomes necessary to store waste -
beyond such period, the authorized person shall take permission of the Prescribed Authority and take
measures to ensure that the waste does not adversely affect human health and environment.

The occupier /generator shall take services of Common Transport Facility from duly authorized

_ transporter of Bio-Medical Waste, to transport its bio-medical waste to common treatment facility. ,

The Prescribed Authority reserves the right to review, impose additional condition or conditions,
revoke, change or alter the terms and conditions of the authorization.

The occupier/ operator of the facility shall comply with the standards and specification as per rules and -
shall furnish compliance within 30 days from the date of receipt of this authorization.

Waste collecting bags require incineration shall bc made of nor/ chlorinated plastic with label and seal - -~
*as per the specifications indicated under Bio-medical Waste Management Rules, 2016. : L

_. Any authorized change in personnel/ equipment or working conditions as mentioned in the applicatiQn :

by the person authorized shall constitute a breach of this authorization.

The occupier/ operator of the facility shall not rent and sell, transfer or otherwise transport the Bio-
medical waste without prior permission from the Prescribed Authority.

' The hospital/UNIT shall submit the Analysis Report of liquid waste being discharged by the hospital L

within 3 months from date of the issue of authorization to ascertain the adequacy and efficiency of

treatment systems.

By Order
‘Member Secretary
( H. P. State Pollution Control Board) - .-

“This is computer generated document from HPOCMMS” Page 4 of 4
To verify this document please scan the QR Code. -
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ANNEXURE
-— 23 - Pagel ot 2

AGREEMENY

This aprecment is entered on s —esiee e day of z\_j[_g_f_‘}il__ of the year ol
BETWEEN :

BIO MEDICAL WASTE TREATMENT TRUST (BMWT), village Pangoli, Tehsil Pathanka

ﬂnou&h ﬂl(.ll reoresentative- Sh-Vishwamittar s/0 Sh.——Des Raj-.

' AND ‘

Dr. AKSHEY KR 3HARMA Yovvalile, b
MDBS M.8{MAMC] S e ¢
Covaultant Surgeon Wy 2

MUCE Ne 784

Whereas Bio-Medical waste treatment trust (hereinafler referred to as BMWT) has st up o unil
for comumon facility for collection, transportation, treatment and disposal of Bio-medical waste
generated by the Healtheare establishiments, Hospitals, Nursing honies, Blood banks, 0101
clinies, Patholegical laboratorics, Diggnostic centers cte, (hereinaller called as psenerators).

Whereas BMW T offers (o provide serviee to the generator o a user pay prineipal of colleciinn,
treatment and Cisposal of BMW at the nominal charges along with other terms and condition:
wilh a security advance cquivalent to the payment of 60 days. Whereas BMW:E andertakes the
liability of coll zetion, transportation, treatment, and-disposal of BM Wy the, g.uu ator shall
undertake to achere to this contract of service by BMWT fora minimm pumd of two year {ron
the agrecment date. Whereas the gencrator is a hospital/Q.P.D clinie/ l’a(hul\\blu\l .
L\homtm}!(h.n al elinies, Dinguostic center ete. and agrees ta avail the services being provided by
BMWT with teems and conditions as listed on sucu_udm;, paras.

RL‘SPO\!SLB LITIES OF HM\V[ ‘

LBMWT shalimeet all the rules and ru‘ulahona supuldtcd by HIPSE l’&l’CB and gencrator shal
not be h.xhh, for any improper transportation, treatment and disposal,

2BMWT is Hable for any violation of the Environment (Protection) Act 1986 and the relevan
rules, alier collection of BMW rom the penerator units us pu the agreement terms and
conditions.

3.3MWT 5[;&“% colle«.t BMW Jrom the generalor premises as per the rmpmmhl\mu of th
generor,

4, In case BMW T vehicle fuil {o colleet the BMW within 48 lirs. of the designated time (48 birs))
duc to any reason, the gencrator shall inform the BMWT office at Pathankol who will ensuce
strictly colleet the BMW within next 24 hrs. BMWT shall be solely responsible for the
CONSCQUENCEs. i any in his regord. BMWT office shall maintain a register for such wm{)huim
wovd atlot comataint number to the generator, After the expiry of 72 lu.s BMWT shall bear ali
Lizbiitties and penalities imposed by PCB, if any.

5.Other complaints it any shall also be made o BMWT Pathankot by ihu generator, BMWT
promise to atiend to all such complaints within the shostest possible time,

6. BMW'T shall colleet the segregated bio-medical waste from the ldullihud wmnms} waste
collection site in the premises of generator. ’

THBMWT shell provide assistance to finalize the pick up location to the gcnuu\m .
S.BMWI shall transport the segregated waste in closed container yehicle o its treatiment pluft,
9.0 the gencestor desires the initial training nbout segregation of BMW in colour coded phast
 bags and metod of collection of BMW, shall be provided by BMW! al no exlra cost,
10.BMWT shall schedule the tmings for collecting the waste in consultation with the genes
FEBMWT pramises to keep high standard of pollution controf and shall update its equipmeny/
facility as and when required,

2. BMWT il not be Hable for Enviconmental Protection Act 1986 oy any sunilae vepulatiog <

Aorms setup by PEBR, Gavernment bodies, in the event the generator violutes s any of the e
and conditions o violates any fegal nor,

A3 BMWT shall be responsible for appropriate treatment and shredding of disinfeeted waste|al i

the-centrilized conunon bio-medical \vm(u tred xlmu\t I \Clllly ag per Schul o ‘
: ‘ Q ule: -«l IM VY- . ,
(M&H) riles 1998, 0( tlu. BMV

T4 BMWT shall also undertake u.slmg? ofl
h BMWT shall be responsible for llu.
cyeling plants as applicable.
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w  RESPONSIBHATIES OF THE GENERATOR S

. .
L. Tie gencrator shall segregate the waste at the point of generation in accordance with

BRW (M&H) rules, 1998 and in compliance with the standard prescribed there under,
e generator shall colleet the segregaled BMW in non-chlorinated plastics o stioulted
#y Pollution control beard (PCB ) norms.
3. £dlconsumables like bags, disinfectants cte. shall be procured by the gencemton i
- lecost. BMWT is committed to supply: the same.at reasonable rates.
Thie bags used for collecting solid materials, placenta, amputated body p.mv. ele.
{required to be incinerated) shall be non-chlorinated plastic bags.
Ali the bags shail be sealed tightly by the g geuerator and BMWT will colleet the -
svaied bags only at a sceured designated point inthe premises of (e gencrator,
Thz gencrator shall disinfect the sharps and mutilate them md hand them over in
_ puncture proof container of BMWT. - 2
Thz uenerator shall take all sieps to ensure that the was!u is hdndh,d wnhmxl
adverse cffects to human health and chvironment. : :
The penerator shall establish a common sceured waste collection sile within its ) /
promises for collection and linal disposal to BMWT, ‘
Y. e ponerator shall furnish annual report ru"&rdmg generztion, collection, storage.
' u‘m\pu. ation and disposal of Bio-medical waste in the pmscnbud format to
pollution Contro! Board, :
10. The generator shall maintain all the relevant record and report Lhc 'lcudcnls, if
Coany, as preseribed under the rules.
L1 The penerator shall designate a NODAL OFFICER to mlumcl wuh BMWI
12. The collected waste material sent by the generator may be chegked and
" Suggestions may be given for improvement in segregation of waste. .
13, The gencrator shall obtain authorization from the Pollution Control Board.
L "Hhe generator shall be solely responsible for the number of beds being declared
©to BMWT which must be same for which the nuthorization i proposed (o be got
fiam Pollution Control Board, The gencrator shall inform PCB and
"BMWT within 7 days about any such change in number of beds.

2
he

k& ]

6.
‘7.

“w

Y.

TERMS OF MEMBERSUIP & PAVMENT

1. IMe generator shall pay a membership registration fee of Rs.-800=00 (Rupees Eipht
hun(hu.l only.) which is-one time and non refundable.,

1 1e seeurity advance cquivalent 1o 60 days charges relundabie/ac ! ush\blu upun
cempletion of this agreement against BMW collection. -

(2%

3. - Monthly charges to be paid to the operator shall be decided from (ime. lo‘ tipre botween
“the operator and BMW- generator. Presently rate has been agreed at Rs. Trer bed
por day for the present bed strength of £ beds comes to R —f=-Lper month

orata Iu'np“\_(lm amounl of Rs.- Az eyf--per moith,

GL Vi gencrator shall pay i advimee (i€ monthly charges foreost ol disposal by 17 ot

every month without fail. Payments that are not made by the 7" ol every month shall be

charged a late fee @ERs.50-00 per day up to 25" of the month,

BMWT shall stop collecting BMW {ram gencerator il the p(\ymu\l ixnol minhe by 25" of

e month,

4. Renewnb of the services shall be subject to a charge of Rs.500=00 in addition o the
amount due including the fine.

7. Al payments shifll be made by local a/e payee cheque / (lcm.uul dralt payable at . :
Pathankot issued in fvour of BMWT Trust . All outstation cheques should include v
ontstation charges, All dishonored cheques shall be charged Rs, 200=00 ex(ra in addition
1 the actual bank charges. No payment by cash shall be valid.

5. Any disphtes arising out of this agreement shall be \llbjCLt to the jurisdiction ol Pathunkot
and Gurdaspur courts .

v

b witness whereof the partics hereto have set their hands to these presents on (he dae
{irst above mentioned.

Dr, ARsy1 ChiA
Sk Mg
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ANNEXORE-R-&
REPG FORM -x : : “"'*NCX ﬁ
RT BY STATE BOARD ANALYST
(See Rule 26)

“Report No.W-457.

Date: 14.12.2022

fl hergby certify that I, Dr. Ramakant Awasthi, State Board Analyst duly ap?i'g;id)

received on the 19th do o 93 of the Water (Prevention & Control of Pollution) Act 197 (Le goraton

Parwanoo 2 Grab ay of November, 2022 from Sh. Baldev Singh, Jr.SO, HPSPCB, Ceptral S;a Distt.
Una for ah » .ra ‘sample of Final outlet of STP of Shivalik Hospital, near Police line, Jhalera, Una. /A

A alysis.The sample was in a condition fit for analysis reported below:

under sub-section (3)

' -11-2022 to
| further certify that | have analysed the aforementioned sample frm 19
13-12-2022.The results ’ y

of the analysis reported below. _1
Method of analysis ' N
L)S;éég?egé ‘zvg'u§{§h0§d5_(5’auﬁ ‘;;4):1933, "Standard Method for the Examination of Water", 22 fdition
_ jointly by:-

1. American Public Health Asiociation. '
2. American Water Works Association.
3. Water Pollution Control Federation. ' — Ot
S.No. Parameter | Results Unit S.No. Parameter Results ‘-’C;

1 pH 7.01 ’ 22 Temperature (T) == _ ]

2 |Conductivity --- | ¢mho/cm 23 |Antimony (Sb) '" all

3 _|TDbs — | mgl 24 |TKN - —

4 {TSS 5.0 mg/l 25 Mercu‘ry‘ (Ha) , -—: mtg/l

5 |COD 24.0 mg/l 26__ |Arsenic (As) = el

6 |BOD 4.0 mg/l 27 |Selenium . ol

7 Su\phate(804) : -—- mg/l 28 Manganese(Mn) -- -

8 *INOs-N - mg/l 29 Fluoride (F,) v - \ mg/|

9 |Chloride (Cl) - mg/l 30 Vanadipm as V --: nn”lg”

10 |Sodium (Na) mg/| 31 |Potassium(K) - oo

11 |Total Hardness --- mg/! 32 |Phenol = - T

12 |Total Iron (Fe) - mg/| 33 |Sulphide (S) - , 9”

13 |Total Chromium - mg/l 34 Chlorine - mg

T2 |Zinc (2n) mgll 35  |NHzN mgll

15 |Copper (CU) - mg/| 36 |Chromium *° — " gl

16 |Nickel (Ni) mg/! 37 |T-PO, - mgll_
7 [Lead (Pb) - mg/! 38 Boron (B) : - mall
—‘:{-8’— Cadmium (Cd) - mg/l 39 TC v - MPN/100 mi
79 _|Total Cyanide | = mol | 48 JFC MPN/1G0 mi
20 |Oil & Grease 0.00 mg/! 41 |Catt mg/|

51 |Phosphate — mol |42 Mg+t =] mgl
The condition of the seals, fastening and container on receipt was as: Sealed as PCB

. Signed on this 14th day of December, 2022.

From : H.P. STATE POLLUTION CONTROL BOARD Board A alyst
. Central Laboratory, Parwanoo, Solan-173212
To: shivalik Hospital,
near Police line, Jhalera,
Una, Distt. Una, HP
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Comparative Statement

Report No. W-457, dated 14.12.2022

: . "~ Results ~Permissible Limits | B
F. No. Parameter . i o
\ ) \ i - A 100.0 mg/l Within Limit
\ 2. TSS 5.0 mg - — 350 ma ~ Withm le#t
\ - 7 - - mgﬂ 30.0 mg/l Within Limit \
o | —
T ) - :(2)0 rjg/l 10.0 mg/l Within Limit - \
il & Grease .
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